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Swadeshi Cotton Mills Co. Ltd., Kan- 
pnr

3152. DR. B. N. SINGH: W ill the 
Minister o f LAW , JUSTICE AND 
COM PANY AFFAIRS be pleased to 
state:

(a) whether in view  o f the grave ac
counting and financial irregularities 
com m itted by the management o f the 
Swadeshi Cotton Mills Co. Ltd., K an
pur, Governm ent propose to order a 
special audit o f the accounts o f the 
Company in pursuance o f  the provi
sions o f Section 233A o f the Compa
nies Act, 1956; and

(b) if so, when?

THE MINISTER OF LAW , JUS
TICE AND COM PANY AFFAIHS 
(SHRI SHANTI B H U StfA N ): ( r)
and (b ) . There is no such r>roposal 
at present- However, upon •’oniidor- 
ing the irregularities etc. noticed on 
the basis of an inspection of the books: 
o f account the Company Law Board 
have issued a notice to the company 
under section 408(1) o f the Companies 
Act, 195R asking it to show causc v hy 
Government Directors should not bo 
nppointed on the com pany’s Board of 
Directors.

TTnauthorlsed Occupation o f Railway 
Quarters Allahabad Division

31,53. SHRT JAGDAM BI PRASAD 
Y A D A V : Will the Minister of R A IL 
W A YS be pleased to state:

(a) thp detail.s of railway em plo
yees who w ere/are unauthorised!v oc
cupying railway quarters on Allaha
bad Division belonping to Personnel 
Branch pool:

(b ) whether unauthorised occupants 
w ere/are liable to pay pena.l rent;

(c )  if so, the detai’ s o f penal rent 
recovered andlor likelv to be recover
ed from  the unauthorised occupants: 
and

(d ) whether disciplinary proceedings 
are proposed to be initiated against
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unauthorised occupants o f railway 
quarters?

THE MINISTER OF R A ILW A YS 
(PROF, MADHU D A N D A V A TE ):
(a ) Shri P, N. Jagota, Instructor, 

Divl. Traffic Training School, Allaha
bad had occupied one Room  in Qr. No. 
133 A.B.C. of Personnel Branch pool 
from  1 - 6-66 till 31-8-76 w ith the con
sent of the previous occui>ant but 
without oflRcial permission. From 
1 -9-76 he has been officially allotted 
that room.

(b ) Yes.

(c) A  recovery of Rs. 71.20 p.m. 
towards arrears is being made from  
the em ployee and a sum o f Rs. 481.70 
P, has so far been recovered.

(d) No, in view  of the allotment 
having been regularised in his. favour 
from  1-9-76.

News Re: Million Dollar Pay-Offs to 
Cochin Refineries

3154, DR. RAM.II SINGH: Will the 
Minister of PETROLEUM AND CHE
MICALS AND FERTILIZERS be
pleased to state:

(a) whether ij is a fact that 440,000 
dollars was paid by Cochin Refinery 
Ltd. each year for three years in 1969 
to 1971 and Phillips Petroleum put 
this money in numbered Swiss acco
unts. which was then transmitted to a 
Panama subsidiary o f Phillips Petro
leum for disbursement to certain for
eign associates of the company and 
not properly recorded on the com 
pany’s books of financial account; and

(b ) whether it is a fact that the 
then private sector refineries wore 
petting Rs 17.50 a tonne while the 
public sector refineries at Gauhati 
and Guiarat were working on a pro
cess margin of Rs. 30 a tonne, “ a m ar
gin not available to them (Phillips) 
even in their own country or by any 
refinery anywhere in the w orld ” y ield 
ing Rs. 12.5 erodes a year?
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1H £ M lN lS T tR  OF PfcTROLEUM 
A N D  CHEM ICALS A N D  FERTILI
ZERS (SH RI H. N. B A H U G U N A ):
(a ) Cocftln RelinerieB Lim ltod hltd 

reMtMkd a sum o f  US dollars 440.000 
per ye*r for the jrears 1969, 1S»70 and 
mi te I%ilti|»s Petroleum  Interna
tional OM’poration Panama, as laer 
th« Technical Services Agreem ent en - 
teried into between Cochin Refineries 
L im ited and M /s. Phillips Petroleum . 
G ovefn n »w t h»ve n « informatioft 
about the utilisation o f this amount 
by Phillips. However, the Federal 
Grand Jury in Tulsa. Oklahoma, who 
had conducted an enquiry into T ax 
Law Violations by Phillips had. in 
their indictment filed in the US D is
trict Court, indicated inter-alia th«i 
Company's failure to show in its tax 
returns the m oney received from  the 
Cochin Refineries as Technical Ser
vices Fee. Governm ent have h ow 
ever. been inform ed b y  the Cochin 
Refineries Lim ited that the Chief Dis
trict Judge in Tulsa, Oklahoma, has 
dismiilsed the entire indictment as to 
Phillips Petroleum  and all other de
fendants.

(b )  A t the tim e the Formation 
Agreem ent o f Cochin Refinery was 
signed. Governm ent had not fixed p ro 
cess margin for any o f the reflnerie*^ 
in the public sector. The prices o f 
products w ere fixed on the basis o f 
import parity, and therefore the m ar
gin Of each refinery varied according 
to its working. Th« Form ation A gree
ment o f 27th April. 1963 between the 
Government of India and Phillips ■Pe
troleum Comnany o f U SA provide* 
th a t Cochin Refineries shall have a 
margin of r u p e e  eouivalent o f  1.35 
US dollar p e r  b a r r e l o f  crude charged 
for  the first te n  years o f  Com m er
cial Operation o f the refinery, based 
on the contemplated yield  pattern and 
the volumes contained in the A gree- 
TTient etc.. a n d  this process margin 
was p a y a b le  to Cochin Refineries 
Limited, a n d  not to Phillios. H ow 
e v e r . 710 payments w e r e  made b y  G ov
e r n m e n t  to th e  com pany to achieve 
th is  margin, an d  the agreement was 
modified on the 20th December. 196ft

when provision b f'a  fixed process m ar
gin was given up.
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Sale of fruits and ottier articles at 
Kanpur and Allahabad Stations

3156. SHRI BATESHW AR H EM - 
RAM : W ill the Minister o f R A IL 
W AYS be pleased to state:

( a )  the n a m e s  of the parties w ho 
are holding contracts for the sate o f 
fre s h  fru its  a n j  m is c e lla n e o u s  articles 
at Kanpur and Allahabad stations to
gether with the num h-r o f vendors 
allotted to each individual contr'actof';




